BEFORE THEON’BLE NATIONAL GRE TRIBUNAL SOUTHERN ZONE
AT CHENNAL
0O.A.NO. 258 /2020

BETWEEN:

C. Kiran Kumar Applicant
AND:

State of rnataka and others Respondents

STATEMENT OF OBJECTS BY THE RESPONDEN. 5:

The Respondent no. 5 craves to leave as follows:

1). The Respondent no. 5 submits that, the property in Sy. No. 22/4
situated at Gundenahalli is ancestral property and the same is gifted to the

Respondent no. 5 from his father vide Gift Deed dated 08/08/2016 . The
copy of the Gift deed is furnished for the kind perusal as Annexure- A,
The Respondent no. 5 had converted the same for the purpose of brick
business, the land measuring 00.35 Gunta situated in Sy. No. 22/4 of
Gundenahalli Village, Thyamagondiu-2 Hobli, Nelamangala Taluk, |
Bengaluru Rural District was converted. The Copy of the Gazette
Notification dated 07/08/2019 along with the Typed Copy is furnished as
Annexure- B for the kind perusal of this Hon’ble Court. The Respondent
"no. 5 submits that, for the purpose of ware housing purpose, the land
measuring 1 acre 34 gunta situated in Sy. No. 22/4 of Gundenahalli Village,

Thyamagondlu-2 Hobli, Nelamangala Taluk, Bengaluru Rural District was



ro

converted from the Respondent no. 2. The Copy of the Gazette
Notification dated 23/09/2019 along with the Typed Copy is furnished as

Annexure- C for the kind perusal of this Hon’ble Court.

2. The Respondent no. 5 submits that, thereafter he intended to establish
Tar Plant and accordingly huge sum was invested hugely on establishment

for the Industrial Plant. The copy of the Certificate of Capital Investment is

furnished as Annexure — D for the kind perusal of this Hon’ble Court.

3. The Respondent no. 5 submits that, the Tahasildar, Nelamangala
Taluk, had issued Closure Notice dated 17/02/2020 on the
complainf/objections made by some politically motivated persons, in
which the Tahasildar had sought for the closure of plant in the event of
failure in getting permission from the concerned Authority. The Copy of
the Notice dated 17/02/2020 issued by the Tahasildar is annexed as
Annexure- E for the kind pe,;rusai of this" Hon’ble Court. The Respondent
no. 5 further submits that, immediately, hé. I;i'ad applied for the GFO vide
Application dated 19/02/2020. The copy of. the Applicatign dated
19/02/2020 is furnished as Annexure- F for the kind perusal. The

Respondent no. 5 submits that, KSPCB had obtained Undertaking letter
dated 02/03/2020 and collected prescribed Fee and. issued obtained

Consent for Operation dated 03/03/2020, which is having validity up to



the period of 30/09/2029. The copies of the Undertaking Letter dated

19/02/2020 and CFO dated 03/03/2020 with typed Copy are furnished as

Annexure- G1 and G2 for the kind perusal

4, The Respondent ho. 5 submits that, meanwhile, one Mr. Kirankumara
filed petition before this Hon’ble Green Tri‘bunal Southern Zone at Chennai
seeking closure of the petitioner’s Hot Mix Plant for the violations and
made several allegations and sought stringent action against the
Respondent no. 5 and the Hon'ble Tribunal has issued notice to the
Respondent no. 5 and he had already been filed his objection due to non-

availability of legal Expert due the COVID-19 issue/s issues at the earliest.

5. The Respondent no. 5 submits that, the Joint Committee had visited the

spot and given Report dated 16/12/2020, wherein the point no. 4.0 sub

point no. 8 and 9, it is mentioned ali the industries are allowed to

establish except stone quarries and stone crushers as mentioned and
observed in Sl. No. 266 of TGRCA Notification dated 18/11/2003 and
issued CFO dated 03/03/2020 valid wup to 30./09/2029 the
Recommendation/s were made by the Senior Environmental Officer,
- Bengaluru North, Regional Office Nelamangala. The Copy of the Joint

Committee Report dated 16/12/2020 is furnished for the kind perusal as

ANNEXURE-H.



6. The Respondent no. & submits that, the KSPCB also done Apalysis
Report about the pollution issues and conforms to the standard
prescribed limit and the same is well within the prescribed standard limit
as 37 Units against 150 Units and hence, there is no truth in the version
of the complainant/petii:io'ner. The copy of the Analysis Report is

furnished for the kind pertisal of this Hon’ble Court as Annexure- J.

)

7. The Respondent no. 5 seek dismissal of the peatition on the following

grounds.

a). That, the KSPCB had visited the plant and also done Analysis Report
about the pollution issues and conforms to the standard prescri‘bed limit
and the same is well within the prescribed standard limit as 37 Units
against 150 Units and !ence, there is no truth in the version of the
complainant/petitioner as Annexure- 'J and also there is no water
poliution in the plant. On this ground aloné, the petition is liable to be

dismissed.

b). It is pertinent to note that, the TGR Notification 2003 is already

withdrawn by the Government of Karnataka vide TGR Preservation



Notification dated 24/07/2014 and hence, considering the TGR
Notification 2003 will not arise at all and the KSPCB is already having the

knowledge of the same even then, they are intending to misiead before

this ;Hon'ble Court.

c). It is further pertinent to note that, the Government of Karnataka
already issued Zonal Category, wherein, the plant subjected is not falling
in any of the Zone Category (in Annexure).. However, the said Notification
is under consideration before the Hon’ble High Court of Karnataka in Writ
Petition No. 38218/2013 and in order dated 06/01/2021 the withdrawal of
the TGR Notification dated 2003 was observed and the matter is pending
and subjudiced. Under the circumsfances, the KSPCB ought to check the
violation and report to this Hon’ble Court, but they are having some
hidden agenda. The copies of the Gazette Notification dated 20/07[2019
and the High C.ourt Order dated 06/01/2021 are furnished as Annexure-

"~ K1 and K2 for the kind perusal.

d). For the purpose of commercial activities land measuring 1 acre 34
gunta situated in Sy. No. 22/4 of Gundenahalli Village, Thyamagondlu-2
Hobli, Nelamangala Taluk, Bengaluru Rural District was converted and not

subjected any activity.



e). It is pertinent to note that, the KSPCB had issued CFO by observing all

the norms and the' Respondent no. 5 did not hide any information and
huge investment taken place and it is the KSPCB, who did mi;tai<e in
issuing the CFO. In the same time there are certain public.projects are
pending. Under the said circgmstances, the respondent no. 5 is ready and
willing to re-locate if the TGR Notification brought back or any adverse

Order passed by the Hon’ble High Court of Karnataka.

f).  The complainant Mr. Kirankumar filed petition before this Hon’ble
Green Tribunal Southern Zone seeking closure of the Tar Plant and sought
stringent action against the Respondent No., which itself, shows the

motivation behind the petition.

g). It is pertinent to note that, the said Mr. Kirankumar and his agents also

approaching KSPCB and Revenue Authorities continuously pressurizing
them to close the plant and on the instruction/s of the said political
agenda, the KSPCB un-constitutionally opposing the plant even though

they are well aware of the Withdrawal of the TGR Notification 2003 by the

Government and entire complaint has political motivation.

h). Itis pertinent to note that, on 01/03/2021, the meeting was held and

the petitioner also attended the meeting and raised certain objections in

-




the meeting and sought for the production of Gazette Notification (TGR}
dated 08/11/2003, but KSPCB denied to handover the copy mentioning
that, copy is not available, but now the entire matter is brought‘ before
this Authority as per Annexure K1 and K2 and it is visible that, KSPCB is

also dancing to the tunes of the complainant for the best reasons known

to them.

j). The KSPCB also done Analysis Report about the pollution issues and
conforms to the standard prescribed limit and the same is well within the
prescribed standard limit as 37 Units against 150 Units as Annexure- J.
Under the Circumstances, the complaint/petition is liable to be
dismissed because, the plant of the respondent no. 5 is not violated any of

the terms of the Air and Water Pollution limit.

k). There is no complaint from the KSPCB regarding the violation of any of ‘
the terms of the Consent For Ope‘ration and the plant was running with all
the precautions. Only on individual allegation/s they cannot take any
action/s without any merit and also the operation of the Hot mix plant is

not producing Water Pollution and the Air Pollution is under limit.



). The Respondent No. 5 had made necessary application to respondent_no.
2 seeking necessary clonsent. The Karnataka state Pollution control Board
after following necessary procedure and collecting necessary documénts and
conducting necessary examination has issued consent for operation (CFO-
Air, Water), its combined consent Order AW-317413 PCB 1D:85975 dated

03.03.2020 and hence, the respondent no. 5 carried out the business and

the KSPCB also done Analysis Report about the pollution issues and
conforms to the standard prescribed limit and the same is well within the

prescribed standard limit as 37 Units against 150 Units.

m). The Responden;c No. 5 is being a new entrepreneur and PWD
contractor Class-1 had borrowed loan from nationalized banks, entered into
agreement with the PWD, Public Civil Contactors and supplying tar mix for
the construction of t.he roads at various places, and the work is under

progress as the same is public work, which is being done as per the orders of

the Government of Karnataka.

n). The establishment of tar mixing is by using specified machineries, which
are manufactured as per the specification of Government of india as well as
Government of Karnataka and there is no violation of any of the provisions
of water ( Prevention ana control of Pollution) Act, 1974 and Air ( Prevention

and Control of Poliution) Act, 1981 and they are valid up to 30-09-2029.



o). The Respondent No. 5 being a Public Works Department Class-1
Contactor has under taken to compete the Road construction 3 Kilometers,
another road measuring 5 kilometers. The contract quotation estimate is Rs.
1.5 cores and Rs, 2 Qpres. The material of Tar mixing used for the said
contract work out of the utilization of tar mixing produced from the plants at

Gundenahalii.

p). ‘The tar Mixing machine is established at a distance of about 1.3 kilometer
far from the water body and it doen’t falls under any of the Zone as per the
2019 Notification. Theré is no nuisance caused either by way of emission of
smoke or ahy kind of effluents, which is harmful either to human beings or
animal or birds. None of the public authorities have found that, because of
the establishment and functioning of the Tar Mixing Plant, there causing any
kind of illness to human beings or animals or nét‘ure. in total the Tar Mixing
plant is not violation to environmental protection and conversation of forests
and other resources including enforcement of any legal rights relating to the
environment or causing any kind of damage to any person or health public or
public property or private property. The Plant is not using any hazardous

substance in function of the Tar Mixture Plant.
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q). The Respondent No. 5 states that, KSPCB being aware of about the terms
and conditions of the government order and also the consequences of
violating it, permitted the respondent No. 5 to continue business. Moreover,
the KSPCB is already enguired about the allegations by visiting the spot and

Analyzed the function and Analysis Report reveals there is n pollution

issues and conforms to the standard prescribed limit and the same is well

-within the prescribed standard limit as 37 Units against 150 Units and

moreover, the KSPCB . has ho power or jurisdiction to entertain the some of

+

the third party’s complaints illegally, which are evident from the allegation

herein in the petition/complaint.

r). The KSPCB have no complaint and allegations under water act and the
allegations are only under Air Act for which is the competent Authority and
due to the withdrawal of the 2003 TGR notification, the complaint/petition is

not maintainable before this Hon’ble Court and liable to be dismissed.

Wherefore, this Hon’ble Court may be pleased to dismiss/reject the

complaint/petition with exemplar cost/s, in the interest of Justice and Equity.

Date: : Advocate for Respondent no. 5

Chennali
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BEFORE THEON’BLE NATIONAL GRE TRIBUNAL SOUTHERN ZONE
- AT CHENNAT
0.A. NO. 258 /2020

BETWEEN:

C. Kiran Kumar Applicant
AND: _

State of rnataka and others_ Respondents

VERIFYING AFFIDAVIT

I, Arun Kumar K, S/o. Krishnappa, Aged 33 vyears, Sy. No. 22/4,
Gundenahalll Village, Thyamagondlu Hobli, Nelamangala Taluk, Bengaluru
Rural District , Karnataka, do hereby solemnly affirm and oath as follows:

[, state that, | am the owner of the Rpondent no. 5 concern in the above
matter and well conversant with the facts of the case and deposing

accordingly.

I, state that, the above objection is filed by me against the
complaint/petition.

I state that, the contents in the para no. 1 to para no.;-]_‘:u_f in the statement of
are true and correct. '

| state that, the Annexure - A to Annexure -E;Lare true copies and certified
copies of the original and copies of the original.

I hereby declare that, the version stated in the objection statement in Para
nolto aretrue and correct and Annexure — A to , are Certified copy and
true copies. The above version are true to the best of my information, belief
and knowledge. FIRLES 4TS
' /g”?‘ “Q’J"é?@
e 2
' :::.(R No. 491, '\&
Govt. of India _

Identi by me

*
= NG‘TE\R‘Y )g
Advocate SEAL S RNT Bhﬁ' ME
~ ﬁ‘f’“’ % b

%’“‘W‘W‘“ #H N RANGARAMU Qc@/g; 2
' ADVOCATE & g‘aommr“
5}
Ne- 9.? ga:\lt‘gga:ra.f {ig' 8. Halll),

RANGALORE-560 088, Ph: 3259195&







10

BEFORE THEON'BLE NATIONAL GRE TRIBUNAL SOUTHERN ZONE
AT CHENNAI
0O.A. NO. 258 /2020

BETWEEN:

C. Kiran Kumar Applicant
AND:

State of rnataka and others_ Respondents

VERIFYING AFFIDAVIT

|, Arun Kumar K, S/o. Krishnappa, Aged 33 years, Sy. No. 22/4,
Gundenahalll Village, Thyamagondiu Hobli, Nelamangala Taluk, Bengaluru
Rural District , Karnataka, do hereby solemnly affirm and oath as follows:

|, state that, | am the owner of the Rpondent no. 5 concern in the above
matter and well conversant with the facts of the case and deposing
accordingly.

|, state that, the above objection s filed by me against the
complaint/petition.

| state that, the contents in the para no. 1 to para no. C,\in the statement of
are true and correct. ——

{ state that, the Annexure - A to Annexure - are true copies and certified
copies of the original and copies of the origin o

| hereby declare that, the version stated in the objection statement in Para
no 1 to are true and correct and Annexure — A to , are Certified copy and
4 my information, belief

and knowledge.
w«_n_u.ﬁ)/w

NeSEEo)S r Ty

dentified by

Advocate WJQW Eﬁmm ‘

‘ &/ o

V. RANGARAMUA ™/
ADVOCATE & NOTARY

No, 99, Sethyanarayana Layoul i,

. ). C. Nagar, (K.B, Hali),

-
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GIFT DEED i
This DEED OF GIFT is made on this the 8% day of August, 2016
[08.08.2016] at Nelamangala;

BY: ‘

SHRY KRISHNAPPA,

s/o late Thirumalaiah,

aged about 66 years, :

resident of Hanumanmagowdanapalya
Kolalugatta Post,

Thyamagondlu Hobli,

Nelamangala Talulk,

Bengaluru Rural District,

hereinafter called as the DONOR’ (which term shall mean and
include his heirs, legal representatives, administrators, assigns,
etc.,) of the one part,

%
Q
N

~ IN FAVOUR OF

SRI. ARUNKUMAR, K,

" s/0 Sri. Krishnappa

aged about 30 years,

resident of Hanumanthagowdanapalya,
Kolalugattd Post, Thyamagondlu Hobli,
Nelamangala Taluk,

Bengaluru Rural District

heremafter called as the ‘DONEE’ (which term shall mean and
- include his heirs, legal rcpreaentatwes adriinistrators, assigns,

~‘etc.,) of the other pa;rt “
2
f;% e
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WHEREAS, this Donor is the absoljte owner in possession and
e‘njoyment of the land bearing Suxjg.rey Nos. 22/4 {old Sy. No.
22/1), situate at Gundenahalii, Thyamfagondlu Hobli,
Nelamangala Taluk, Bengalur Ru\rai District, measuring 02
acres 34 gunias, along with 06 guntas of kharab, more fully
described in the Schedule hereunder, hereinafter called the

~‘schedule property”.

WHEREAS, the Donor herein is the absolute owner in
possession and enjoyment of the schedule property, having
acquired the same in terms of judément and decree passed in
0.S. No. 1149/2009 dated 18.04.2016 passed by the Senior
Civil Judge, Nelamangala, in pursuance of the settlement
arrived betWeen the parties therein and by filing compromise,
The aforesaid suit came to be instituted by the daughter of the
Donor, i.e<,'»Snit, Mangalamma, against the parties to this Deed
" of Gift ‘and ofhers‘ for the relief of partition and separate
‘ possessmn claxmlng her share in respect of the schedule
propertles more fully mentioned therein.

;WHEREAS the defendants in the aforesaid sult are none other
'tha.n the daughters ‘of the Donor and sisters of the Donee, ie,
{1) Smt Hemavathi, (2) Smt. Bbagy&mma, (3) Smt. Shakunthala
and (4} Smt. Pushpalatha, have executed the Deed of Release
dated 02.@7.12009 relinquishing their ¢laim/share in the suit
‘properties,- in favour of the Donor herein. In pursuance of the
settlement a:nved m the aforesaid suxt the plaintiff therein,

who is also one of the daughter, le., Smt Mangalamma has

g%w
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also executed a Deed of Release, rejinquishing her right/share
in terms of the compromise .;uriVed therein and also by
executing a Decd of Release dated 20 04.2016. In consequence
thereof, the schedule property absolutely vests with the Donor
herein wzthrmght, title, interest and possession over the same.

The records in respect of the property are in the name of the

Donor and the.schedule property is phoded and the authorities
concerned have as:signed the survey numbeér as mentioned

~ hereinabove,

: WHEREAS, the Donor herein is the father'anclE the Donee is the

Son The schcduie property is acquned by the Donor in the
manner referred to supra and has got right to gift the schedule
property in favour of his son, i.e., the Donee herein, The
schedule pfoﬁerty is unencumbered and there is no hindrance

to execute tfhis Deed of Gift in favour of the Donee,

WHEREAS the Donor 'herein has executed this Deed of Gift
gifting the schedule property in favour of the Donee out of love
and affection. The Donee has accepted the giit in respect of the
schedule property. Accordmgly, the Donor herein i is executing
t.:his Deed of Gift on the follov_\?ring terms and conditions:

NOW THIS DEEF OF GIFT WITNESSETH AS FOLLOWS:

" 01. That in consideration of love and affection, the donor
hereby and hcreu‘nder renounce all his right, title and

interest in the schedule property in favour of the

g < 3
S5
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02.

03.

04,

Donee, whxch shall vcsts m him unto the use of the
donee frecly and voluntarliy, and the donor delivers
possession of the s.checiula property in favour of the
donee t¢ have and to hold’ the same forever absolutely

and unconditionally free from all encumbrances.

The donee accepts the gilt of the schedule property
hereunder made as festified by him, being a party

hereto and executing these presents.

The donor hereby declares and cc:)nﬁrms m
unequivocal and - unconditional ternis, having
relinqﬁishazd all right, titie and interest in the schedule
property in favour 61‘ the done; and that the schedule
property vests absolutely with the donee with no claim
of whatsocver natufe by any person claiming through
or under the dondr or the original owner, through
whom the donor has derived right, title and interest in
the schedule property. -

The donor hereby ‘covenants with and assures the
donee thal he has not done or suffered anything to be
done whereby, his tiftle to or possession or enjoyment of

the schedule property is in any way encumbered and
that the donee may hereafter hoid and enjoy the
schedule property .?Lbsolutely and free frorm: all claims,

charges and obzgatuonb created or effected by the
donor.

Lt
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The donor has delivered the physical possession of the
schedule property in favour of the donee herein and
the donee.has taken over the possessioh of .the
schedule property, along with the documents of tifle
and entitled to enjoy the same as absolute owner

06. That the donee has got right to get the khatha

transferred in his name in respect of the schedule

property on the basis of this Deed of Gift, for which the

donor has no objection of whatsoever nature,

The land bearing Survey N(} 22/4 (old Sy. No. 22/1), situate at
Gundenahalli,

SCHEDULE

Thyamagondiu Hobli, Nelamangala Taluk,

Bengaluru Rural District, measuring 02 acres 34 guntas, along

with 06 guntas of kharab, and bounded on:

East by
West by
North b}'f
South by

Road;
Hanumanthaiali's land;
Ramaiah’s land;

Govindaiah's land.

& o T
5o,



IN WITNESS WHEREOF, the partits herein have put their
respective signatures to this Gift chéci on the day, the month

and the year first hereinabove mentio%hed.

WITNESSES: : o
SO
DONCR
DONEE
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Land 10017737

. GOVERNMENT OF KARNATAKA
' OFFICE OF THE DEPUTY COMMISSIONER, BANGALORE
R ' ~ RURAL DISTRICT

™

No.LND 10017737, = . Dated: 07-08-20109,

QEFICIAL MEMORANDUM

Sub Application dated 07-02-2019 submitted by
% Sri. Arun Kumar. K requesting for conversion
- of agricultural land to the extent of
- 0.35.0.00 acre/guinta in Survey No. 22/%/4

-of Gundenahalli village, Thyamagondlu-2 Hobli,
NélMangala_- Taluk, Bangalore: Rural - District
into non agricultural industrial-brick factory

purpose reg. '

Ref: 1. Letter No. A;L.N.S.R'./45;/18~_19 dated:
23-02-2019 of the ‘Tahsildar, Nelamangala
Taluk. SR .
4. Remittance of land conversion fee of
Rs.152460, podi.fee of Rs.65-00, fine of
Rs.0 and kharab fee of Rs.0, totally

Rs.1852525 by the applicant under challan
No. CR 0719002900312730 dated 10-07-2019

to the Treasury. -
: vé-,k-{‘c-}.-w**ww*ﬂ.-ww-;.-

Upon remittance of land conversion 0%, Rs.174240.0000
(Ruees one lakh seventy ffour thousand two hundred forty

rupees only) per acre by the applioaht under reference (2) as

JERRET




. . 2
per Rule 107 (1) of Kax'lﬁatal;:a L;and‘_ Revenue (Aménded} Rules
of 1994, subject to the coﬁfditidns under Section 95(2), 95‘{4)
and 95(7) of Karnataka Land Revenue Act,of 1964 and to the

following conditions, by cdllsiciering the application of the

applicant Sri. Arun Kumar.K the land conversion order has

been issued by converting. the land to the extent of totally
0.35.0.00 acre/gunta in S.No.22/*/4 of Gundenahally village,

Thymagondlu-2 Hobli, for 'non: agricultural industrial/brick

factory purpose, subject to the follow1r1g conditions.

1. Unless the S'lllCthl’i obtained from competent authority
ie., from Bangalme Dcvelopment Authorlty, /Pollution
Control Board/T M, C/C M.C. for using for that purpose,
| this order will not give any right. to the occupier.

2. This . conveljted_ ‘land shall. ‘.Abe; Lj.sed onIy for
industrial/ brick fa_ctory‘ -purpols;'é:,‘ Without the prior
permission, this land should not be used for other
purpose. ' | - ) '

3. After obt"urung the layout plan and 11cence proposed/ in

| this 1and from the NPA (Authonty/Nagara Palike/etc.},
later as per the approved plan the bu11d1ng has to be
constructed. ‘ . o

4. The other required road ‘%s'p'lace; road iﬁa}rgiﬁ, park, C.A,

site, vacant space etc. :,shall' be‘ ré's"erv‘ed‘ as per the

approved layoul, plan from (Authorlty/ Nag'lra Pahke/ctc }
and as per thc appr oved plan and as per the specified

rules, reserve for the said purpose

5. In the interest of the pubhc it is the responsﬂ:nhty of the
applicant to provide as per law all‘ the facilities like civic
amenities like electricity; water supply drainage etc., for
the health, sanitation and security purpose.

|
’1
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6. If there is phut kharab abutting to this land, it shall be

reserved under Sectlon 67 of Karnataka Land Revenue

Act 1964 for the (}overmncnt purpose land for the

- market Vd.lue under the present land conversion the
land conversmn fee Rs 0 paid and land conversion issued

. :;for usmg it for commermal/wal ehouse purpose. And
: :‘22/ /4 O 4.0, OO of “B” kharab has been reserved for
publlc purpose On this a1ea ‘the applicant has no any
r1ght On thls “B” khsu ab arca the r1ght always vests to
'the Government The Tahsildar shall enter in this regard

in the R T C. cleeuly
7 As per- the C}overnment Order No. PWD/'7556 665 R and
: B 6 54- 5 of ‘the' Governmen’r a.nd the letter No. P
1/’7(1 1)67 dated 1 1. 1966 of the Transport Department
: of the Central Government as per the order issued by Lhe
Government frorn t1me to txme, the bulldlng proposed in

this land relatmg to Natlonal and the State nghways 40
'meter gap frOm the middle of Lhe road and relating to
D1st1 ict I—Ilghway and State H1ghways, 25 meter gap from
the middle of the:; road "shagll be resejved and in this

vacant area, no any building should be constructed.
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8. If the applicant: has. not submltted the declaration as per
Section 6(1) of Urban Land Ceiling Act 1976 before the
competent authomty, such cleclaratmn shall be submitted
1mmed1ately and the .copy. of th1s order has been sent to
the Land Celllng Authomty '

9 By preventmg effec‘avely the smoke, -gas' other wastes
emitted by the mdustrlal umts to be estabhshed in this
converted land shall see that no- any type of damage to the
public health and env1ronrnent polluuon is caused The
industrial units to be estabhshed in the converted land for
industrial purpose should | have pelmls_smn from the
Karnataka Pollution Control | Boaﬁd and of the

Environmental Department. .

10, If any of the above conditions are v‘i_ola.‘n‘;e'cl',-tl'lis land

'conversion order will be cancelled without. aﬁy‘i_iotice and
further action will be takeri to "ir'n'posé thé’ffine ‘under

Sectlon 96 of Kcu nfxtfxlm Land Revenuc Act of 1964 Also

the action will be t"ll{Cl’l_ to demohsh the buildings

constructed unauthoriZediy in this land without giving any

compensation. And the ciost incurred towards this will be

recovered from the Kathedar as arrears of land revenue.
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DETAILS OF SCHEDULE

The boundary ,toz the converted land to the extent of

. 134000 acre/gunté in S. No. 22/*%/4 of Gundenahalli village,

Tymag011d1ﬁv2 . H'o‘t;)li, ~ Nelamanga.la - Taluk, Bangalore
Rural district is:

S. No. ‘Extenty Boundary

: o East West North South

22/%/4 | 0.835.0.00 S.No.2 Block 1 | Block-1 Sy. No,

. . _ : ' 22 of 2
D.C.“-‘Name: | ‘ Sd/-

KAREEGOWDA Deputy Commissioner,
: : : Bangalore Rural District,

Copy sent to the following;for further necessary action:-
1. Tahsildar, Nelamangala Taluk, along with the original

file and challan, as per this order shall enter in the
Computeriz_'ed R.T.C. immediately that the concerned
- survey n'um:ber‘-landfhas been converted and to reduce
. ‘the Jland tax in the account of the kathedar of this land.
QNPA (Authority/Nagara Palike) for further necessary
- action.
3. ASSiSI‘,antCommissioner, Doddaballapur Sub division,.
4, Deputy Director, Department of Land Survey and Land
+ Records', Doddaballapur Sub division
5. Applicant: Sri. Arun Kumar, K., Address; No.33,
Hanumanthagowdapalya, Kalalugatta, _
- Tyamagondlu,N elamangala, Nelamangala, Bangalore
- Rural-562132 by certificate of posting,
0. 8Spare copy. . - . g

/’I‘ransieil‘t.'e‘d by me from Kannada Zanguagé /
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La{nd 10015074 .

GOVERNMENT OF KARNATAKA |

" OFFICE OF THE DEPUTY COMMISSIONER, BANGALGRE -
RURAL DISTRICT ( ST

.
! o,
L

No. LND 10015074 Dated: 23-09-2019,

e e i

OFFICIAL MEMORANDUM | I

Sub: Application dated 02-01-2019 submijtted by
Sti, Arun Kumag. K requesting for conversion
of agricultural land to the extent of ‘
1.34.0,00 acre/gunta in Survey No. 22/* /4
of Gundenahalli irillage, Thyamagondhy-2 Hobli,
Nelamangala Taluk, Bangalore Rural District
into  non agrié:ultural commercial-warehouse
_}')UTPOS(:‘ reg.

Ref: 1 Letter.No, AL.N.S.R. /36,1819 da‘teT: -
23-02-2019 of the Tahsildar, Nelamangala
Taluk, ' | o

4. Remittance ofiland conversion fee of SN
Rs.322344, padi fee of Rs.63-00, fine of
Rs.0 and kharab fee of Rs.0, totally .
Rs.322409 by the applicant under challan .
No. CR 081900468991 dated 21-08-2019
to the Treasury, §

**w*w*wwwww«ww

~Upon Tremittance of iand conversion of Rs.§17424O.OOOOI

} H . L
. [Ruees one lak seventy : four thousand two hundred forty .

mapees only) per acre. by tb.e apl.ﬂicant under r'efez'_énce (2) as

1




2

per Rule 107 (1) of Karnataka <and Revenye (Amended_] Rules

of 1994,'subject to the conditons under Section 95(2;; 95{:-’:‘-}

and 95(?], of Karnataka Land Revenye Act,of 1964 and to the

| following conditions, by considering, the 'apﬁlication of 'thé

_ . extent of totally
- 1,34,0.00 acre/gunta ip S.Ne.22/% /4 of .Guhdenahally village,
'Tymagondlu-z Hobli, for non agricultura] tommercial /waye

Authority), /Pollution Congyg, éoardZT.M.C/c.M.cz.' oy
Lisingffor 'th'at'p.urpose, this order will net give any 'right 0
the ocféupier. : ' | ' ,
2. This é:onverted land shal i bc used only- for commerciy]
/Warehouse Purpose, withdyy ;fthe prior pPermission, thig
land should R0t be used for othér pui‘ppse. |
3. After ;é)btaining the la . |
this ].a;"nd from the Npa {Authori_ty/ Nagara Palike /ete.}, later
88 pej the approved  piap ‘-'t.he- building hag ls::_v

constriicted. -

4. The other required road space, r_'oad margin, park, C.a, site,

vacantg Space ete., shaj] be reserved as. per the approve
layoutf‘ plah from (Autl'lority/Nagara Palike/ ete.) and ag per
the apéardved plan and as per the Specified rules, rc'?s'ér\r;—s-:r
for the;f Said Purpose. ' _

5. In thé _fi.nterest of the public, i’t"is the responsibﬂity of the
applicant to provide as per law al] the facilities 'Jike Civic
amenities like electricity, watey Supply drainage ete., for thpe
health; sanitation and security purpoge. - '

Yout pla:m;i and iicence Proposed/ iy -




OO0 tlﬂu.ere Is phut ichru mb abutts g to s land, it saall be

reserved undei uectzon 07 of Karnatain Lcmd Revenue

"Act 1964 for the Qoverjmem pulp\ se land icbr the market
wvalue under 1:he pre ent land  conwver blOI’l the land

conversion fee Rs O paid and land c,onversmn ISbL'led for

using it for- commcrcml /warehouse purpose ‘And
M/ '14.0.4 O 00 of “B’ kharab, has been reserved for publie
firpose. On this arey Thf‘ anplicant has no any right, On
this “B” kharab area the right Cdey‘-" vests fo the

Government. The Tahsildar shali enter in this’ regard in the
RT.C, clearly, |
7. As per thc decrnment Ordet No. PWD /7556. 665 R and B- E
-6--54— of [the Cwovelnment and the letter No. P l/71118

dated: 1 1. 1966 of the Transport Department.of the Certtral .

(:overnmﬁnt as per the order issued by the Govemment

from time to time, _\t e bulldmg proposed in this Iand.'
rplating to National and the State Highways,, 40 meter‘ gap '
“from the _'rn‘iddle bf the road and relating to DlStI‘lCt Hzghway
and State Highways, 25 meter gap from the rmddle of the '

" road shall be.reservuc‘l and in this vacant _area, no any

building should be constructed,

H



3\

8. If 'theg applicant has not subﬁn‘tted
Section 6(1) of Urban Land: Ceilin

- competent authority, such declaration shall be
1mmed1ately and the copy of this order
Land Ceiling Autho;rzty.

the declaration as per

submitted
has been sent to the

9. By pi“eventing effectively the smoke,

‘emitted by the industrial units to be
converted land shall see that no
public health and e
'mdustual units to he

gas, other wastes

established in thi s

any type of damage to tlm
nv1ronment pollutmn is’ caused, The

estabhshed in the converted Iand for

industrial PUurpose  should have bermission from the

Karnatdka Pollution " Control Bpard and  of the

Environmental Department. | : . -

10, if any of the above conditions are vio‘lated this land
-conversion order will be ca celled thhout any notice and

" further actlon will be taken ¢ impose the fine under Sectior:

96 of Karnatal{a Land Revenue Act of 1964, Al o the action
will b(, taken to demolish the build.'rgs constructed
unauthorizedly in  this  land witholit giving  ayu
compensation. And the ‘cost'ir;,curred"towards this onli 1.

fecovered from the Katheday &g arrears of land revenye,

g Act 1976 before the .

e R
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s
. RETAILS OF SCHEDULE
The boundary to the c<’n;verted land  to the ey et of
1.34.0.00 acre/ gunta in S, No, %.22'/ */4 of Gu.ndena_halli village,
Tymagondhy-2 Hobli, Nela@mangala Taluk, Bangalors
| - ' Rural district ig; | '
8 No. [ TExnt Boundary Ty
“HETET e BASL_ | West 1 orth [ Souf; |
“2/*/40[ 134.0.00 TS No.2 Bloek 171 S. No. f Block 1
f .. D.C. Name: o - 8d/- :
P.N. RAVINDRA ~ Deputy Commissiorer,
. D.C. signed date: 21 /09 /2019. Bangalore Rural District:
1 e .f :
H |

Copy se;:r_gj_: to the foiiowiné for furthe
: ‘ 1) Talisildar, Nelamangala Talulk,

= . and challan, as

r ﬁecessaw action.:-

along with the original file
per this order shall enter in the
computerized RT.C. immediate]

.’ 'suz;vc:y' number land has bee

v that the concerned

0 converted and to reduce the
land tax in the account of the kathedar of this Iand,
) Np.a (Authority/ Nagara Palike] for fui"'ther‘n.eces;sa.tjf

i

action

: , 3) Assigtant Commiissioner, Doddaballapur Sub'division,.
4) Dep Land Survey and Lang -

vision

ty Director, Department of

Re(_'iorc;ls‘ » Doddaballapyr Sub di
-5} Applicant: Smi /Bri. Arun Kumar.K., Address:

Hahumamhegowda Palya, Gundenahalli, Ne)

amangala,
Bangalore Rural-562132 by certificate of posting.
0) S}'Jii-l{‘tij Py o

!

[Translated by we from Kannada lanpuage/
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RTIFICATE or CAPITAL INVESTMENT .

| is to celtify that,. M/s.: SMH - EI\ITERPRISES located at- No 2 Bhsmumantl
gowdanapal kalaghatta post Tfyamagorldlu Hobli' Nelarha

ngala Taluk Bangalore 562123

nception of the units reflea
ﬁnanma] year 2019 is as fpllows

CE

r'rn 1,] i @

C I having *im Capital 1rw0°tm(°nr since i

fed in our hooks
SCoounts '“r;r.” il the audlle‘d Ic,pozt til the

(iross Blocié va]ue Add

itions during the Deletions| | Total Gross Block Ve

D AR A8 on 3108 O 8 | year 2019 . during' the | on 31, 03 2019
| - ‘ /h . | year 2019
i Owmed Leas | Own | Leas | Owned Leas
! ed’ ed ed
; s | o _ | 1,12,1980 T
; _L RN S —— - o i _—
B : :
| 7
; {
l
: i

37.76,265

27 43 500 : { { 44,86,309

: 1 ! | : 'l
. i o :
g Corpate i ! : . N R
L R TN o . Tigagzer |
\ Wi i;':t?} FR I | ' .I J . 9 , .
- oo that v the pirpose’of caleulating the consent fee the Capital Invebtn‘}ent of
PRI : 1,94,82,079 .
; 3 reanl Vensa s, '

arges ol assets taken on Refit

; Tatal :1.94,82.079 | -
; , Ly Twea Thousand Bevemty Nine
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TRANSLATED TYPED COPY | ANNEXURE:- —
No. THNL-ADMSOMAG/10/2019-EC AD1-TAHSILDAR OFFICE

NELAMANGALA -
Dated: 17/02/2020

INTIMATION LETTER

IT IS INTIMATED TO MR. AUNKUMAR, K S/d. KRISHNAPPA, Gundenahalli
Village Record, Hanumanthegowdanapalya, THYAMAGONDLU HOBLJ ,
Nelamangala Taluk, Bengaluru Rural District as following:

The Villagers have made representation that, they are having problems
because of you are running the Tar Plant without obtaining permission.
As per the said representation, on enquiry the said allegation came to
be true and hence, you are required to obtain permission from the
competent authority within a week, and in the event of running the
plant without obtaining the permission from competent authority, you
are required to stop the plant or else actior: would be initiated legally.

Sd/-
Tahasildar,
Nelamangal Taluk.

To:

MR. AUNKUMAR. K S/o. KRISHNAPPA,
Gundenahalli Village Record,
Hanumanthegowdanapalya,

- THYAMAGONDLU HOBLI ,
Nelamangala Taluk,
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Date: 19.02.2020

From,
Arya Hot Mix Plant (SME &alapicdy
Sy. No.22/4, Gundenahalli,
Thyamagoendlu Hobli,
Nelamangala Taluk, :
Bangalore Rural District -562123

To,
THE ENVIRONMENTAL OFFICER
KSpPCB :
Regional Office - Nelamangala
Urban Eco Park, 100 ft. Road
111 Phase, Peenya Industrial Area,
Bangalore -560 058
N\-&" ¥
Sir, _ .
qub: Compliance under the provisions of the Water (Prevention and Control
o of Pollution) Act, 197 4 and the Air (Prevention and Control of Pollution)
hema Act, 1981 :
‘ Ref: Y.O. Letter # PCB/RO(NEL)/IND/ZQ;I;QNQO/760 Date:-17.02.2020

. In contipuation to the receipt of your office jetter vide reference above, W€
. hereby submit the point wise compliance t0 thie issues raised in your letter;

BT L Observations o Compliance T 1

1 :Q’ou have establishedm and We ‘have established a hot "fnix'

| operating a hot mix plant at the plant of capacity 200MT/day for
aforementioned location and public works department road\
\ engaged In production of hot WQ;ﬁks. We Have started the process |
asphalt and jelly mixture with an c‘)'f.i.'-‘.f_f.ﬂing the consent application in
installed capacity of 150MT/ hr, ofi',‘t.‘inc XGN software. |
without  obtaining  mandatory ]

i

sf
Bconsent of the Board.

AW L

A i b

0y YG{\ [\> T e ot 1 - e e T I . ‘
S ¢ et Imx plam, seems Lo be '11'1(:‘. land has been COl’lV@l’th for

A csta@_l}ﬂlg,g and operating n-an Industrial purpose. A copy of
AL R . . . .
rﬁ\k\.{ sJand,’ which is not | conversion order is There with
- .
{ R
£as
P

e

Public 10 mation Officer
And E?.nvironmental Officer

Karnataka State Pollution Control Board
Regional Oif'scerwNelam_angala
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conveited  for  industrial cenclosed. '

+

activity,
'3 After verification  of
i N .
Thippagondanahalli Reservoir

Catchment Area Notification No.
FEE 215ENV 2000 dated
18.11.20083., it is noted that Hot
Mix plant is established in
Gundenahalli village,
Tyamagondanahalli Hobli,
Nelamangala Taluk, which falls in

L Zone 1.

| Yes, agreed.

' 4 | The hot mix plant is surrounded

by agriculture land in aii the four

diréction.

e

Yéﬁé,‘.ﬂagrc—:ed. However the project

location is converted for industrial :

5 | The chimney height provided to the

| asphalt heating tank 18

R R insufficient. Since asphalt heating

; tank is not provided with sufficient

L :dux_'ing asphalt heating may be
[ caused in and around the hot mix
pIémt area. Also, you have not
taken adequate measures to
| mitigate the odor emanating from

the hot mix plant.

1 height chimney, smell nuisance ! d;

em}

very minumal. However the chimney

1t 18 also increased upon your

aphetograph is enclosed.

6 The height of the stack provided to
the asphalt and jelly mixing drum
is also not adequate and there are

no suitable air pollution control

equipment’s installed for the

A photograﬁ'h of asphalt and jelly
mixing drum having provided with

the required chimney is enclosed.

N\l

Public In tion Officer
And Environmental Officer
Karnataka State Poliution Control Board
Regional Cfficer-Melamangala

mm B bein SRS




The Faw matcriii such as metal

3

control of air emissions {rom:the

stack.

(eily), asphalt: (bitumen) were.

stored in the project site, the site is

not provided with metteling or |

asphalt surface.

’i“lu ’DI'DJ(;CL zplte s mctaliedﬁgﬁamihe !

asphalting will be done in due t.
|
course of time. %

;
s
i
1
f
i
3
i

Required po’ﬂhtion control
measures such as sheet metal
barricade around the project site,
regular water sprinkling on raw
material stock and site area for
effective dust suppression is not
being followed. Due to which the
fugitive emissions discharged from
the project site was deposited on
the surroundmg plants as well as

on the agrlcul];ural crops in- the

: ‘adjacant agriculture land.

We are regularly carrying out the i

S U

water sprinkling on dust causmg!
area. However barricading wili be?E
taken up within a month’s time and 5
the photographic evidence will be

submitted to your good office.

| '-Yo'_u have established and
| operating a DG set of 120KVA
| capacity thereby discharging

emission without valid consent of
the Board. Further, the chimney
height provided to the DG set is

not adequate.

The work of increasing the height of
the DG set chimney Is in progress.
Also in the online consent
application the DG ‘set has been

included as an air pollution source.

110

The public road used by you for
transporting of our raw material
and finished product is not paved
or not provided with water

sprinkling measures to suppress

Water sprinkling activity 1is in
process. However asphalting of the
same road will be taken up in the

due course of time and the

complehon status will be reported,

Nt

vt £ ..4

ation Gfficer
ifOnr"’Cﬂ(ul Giflcar

Pubtic In
Ang &

Karnatakea Slate Pofiution Gon ot Roatt
Regional C icar-Nelamangsia
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5 | | fugitive méﬁq”ikséfi“c;;{.mm"[)‘—é';‘:)aé‘;'ition of i; to vour good office. T
i { . .
' | dust was noticed all among the
i f agricultural land adjacent to the I
i l i :
' road. :
!
L S | — N
With all the above said compliances we request your good office not to initiate
any such actions against our industry and grant us the consent for operation
at the earliest,
Kindly accept and acknowledge the receipt of this letter.
Thanking You
Yours faithfully i ,
‘ Edlerphs
- for Arya Hot Mix Plant (SMH )
Al
Authorized Signatory
Public information Officer ™
And Enviranmental Cificar
Remadaka Stals Pollution © 2atral Board
Fegional Officer-Nolamangata
w




Forwarding & Undertaking Letter from Indastry

Appleaniop, v consent for esrablishing ¢ operaticn the induswrial pln  pracils wodw Seotion 21 of the Al (prevas.ion & Conmel of Pollatien FAc, 14981

b A

mm}:a)&t_ This Document or its copy does "NOT" serve as a Supporting Document Progf of Industry's Submission of an
_Nate; Application for a CFE/ CFO. This Letter does "NOT" ensure that the Applicztiem FEES has been paid.

Application Purpose :  Dear Sir. This application is for the purpose of consent for operation - fresh. We ars ¥ggiying directly for CTO-fresh along witk
the CFE - fresh fecs. The consent fees is eatcutated for investment of Rs.0.98 Crores 3 the consent fees under Smail Orange
categary is Re.5.000.00 under water act & Rs.5000.00 under ait act. The total congerss s for 10 years is HI,000.00 X 61c
60,000.00 and CFE fees of Rs.5,000.00, The total consent fees is Rs.65.000.00. Kindkw accept the appiication and do the

needful. .
From: Smh Enterprises, Category: ORANGE / SMALL ‘ Print Date: 02/03/20:
PL.OT NO:Sy. No. 22/4, . PCB-1D : 8597

$y. no, 22/4, no. 2b, hannmanthegowdauna palya, sy. no. 224, no. 2b,
hangmanthegowdana patya, kalalugatia post, gundenalalii vi,

: Gundenahalli - 562123

Contact Person: Arun Kumar K, Mob:9740440444, Ph:9740440444
DIST: Bangalore Rural, TAL: Nelmangala, SIDC: Not In LA

INWARD ; 906¢
Dt:19/62/202

To, ‘ Scrusiriesd By: BHEEM SINGH GOWGI &
ot (107
p ~he Member Secretary, C
4. Karmataka State Poltution Control Board
Parisara Bhiavan, #49 4th & St Floor,
Chureh Street, Bangalore-560001

S Wé here by Submit application for CCA Inward No : 80661, Date : 19/02/2020]
w0t . {Pravention & Control of Pollution) Act, 1974 | Air (Prevantion & Control of Pollution} s
Control of Poliution ) Act, 1974 & Alr ( Prevention & Controt of Pollution ) Act, 198

Payrasmnessaetale given below as the Capital investment is 0.98 Crs

O{ CiO-Fresh ) under Water
81 | Water (Prevention &
-enclosed Consent fee

(\M'ml,m& ReptBankTransactionld {Amount in Rupees

o

L ) RHMPE577430967 - 6500000
‘f\i}{r :

YoM - Tptal 65000.00

ar sir, smoe our industry is an
fees. Kindly accept the application
s for further processing.

oy T
- Gy‘s gbenit cop@liance to CFE conditions] 19/02/2020-1074]~[20/02/2020-1 074 ¥¥* R
existing nfustry, we directly applied for CFO-fresh application along with the CI
and dolrhheedful [19/02/2020]1~Dear Sir, F-sign has been done. Kindly approve the:
- 92:03/3420] :

1 { We have Uploaded the foilowing PDFs Date |# Files!
b 000 - Project report indicating location, extent of land, water . 20/02/20 Lo
i soukce, Taw miaterials, products and by-products, water FA
! lconsumption detasls, waste water generation & Air Pollution
- iSources, Estimated/Proposed investment on Project & Pollution
i Contiol Measures (CFE/CFExp)
DC2 - Document? 19/02/20 1
TTES - Land/premises Details — To set up in “other than industrial] 19/02/20 {
area”, Land Conversion Certificate, Land Possession Certificate
i jalong with the sale deed (registered) (CFE/CFExp)
DC - Document] _ 19/02/20 1
;5 IANR « Copy of proprctorship/ parimership fcompany decd - 19/02/20 |
L NCFE/CFO-1s)
i 6 |PLL - Layout Plan showing the location of manufacturing area, | 19/02/20 T 77 1
i {ETP/APC and Solid/Haz. waste storage & collection points :
{CFE) -
7 {ACA - Auditcd Balance sheet along with schedule of fixed LOA02/20 1

tassets indicating Gross bl assets (CFO-1svCFO
| iRr&neWaU Lol S o~

a2y b

e
ohl .

t3

£ -

e, I 7 ‘ i
2 ﬁ“}:,wm,:‘ )\' B ACEEEI T TELPERIRAREI P Y O SR LU S
B e A .
TSN -

Compauy 5 SEM;’/,(/ CRT 2NN 1 (Through XGN)

,,,,,

Rormation Officer
“Nvironmental Gfficer

Karnataka State Poliyti
oil ;
Raninna! r*srf:,..\l.mﬁq 'IJ_'Q"r;%rai Bo.ard



T, the applicant declare that § have submited (ull and complete documents and fnformation in conformily o the applicable
Acts/ Rules. T am aware that, any delay / rejection in the processing ol application on account of incorrect / incomplete
inforr “fon shali be my responsibility. .
. Signature:By
{(Arun Kumar K)
Note: T am hereby enclosing Form-T{AIR),Form-XIT{{WATER) printed through XGN Software along with above enclosures,

Public Infefmation Officer '
And Environmental Officer
Karnataka State Poflutton Control Board
Regional Officer-Nelamangala

R
* PR j}
b

. Companys SEAL . 2 (Through XGN) _ N o N i_




AR
AT R HAS R SR

AT

AT

A\

Warnataka Sie

)

te Polluting Cantrel Reard

A Parisara [3hae an, 40k & Sth Floer, Churck Strest Pangalope- 60001
oo S . ‘
Ty aE FORM -1
e {0 [see Rule 20|
1 be subanitted fn teipiiveied
9740440444
Authentic Signature
. Yours faithfully
AccomPAmEMENtS . e p ey | #Page’
" J11We have Uploaded the following POFS _________ | Date | #Files|Sizelkb) | ¥Page,
171000 - Project report indicating jocation, extent of land, water 20/02/20 | 1098 T
. [source, raw materials, products and by-products, water
consumption delails, waste waler generation & Air Pollution ;
Saurees, Estimated/Proposed vestment o Project & Pollution ‘ |
+IControl Measures (CFE/CFEXP) e [ PN AP B
. 2 |DC2 - Document2 19/02/20 I 2749 14
i 3 |TFS - Land/premises Detaiis - To set up in “other than industriall  19/02720 | 1 o1 2
i area”, Land Conversion Certificate, Land Possession Certificate :
|___jalong with the sale deed (registered) (CFE/CFEXD) ok '
"3 'DC1 - Documentd ‘ 90220, ] 463 4
| 5 [ANR - Copy of proprictorship/ partnership fcompany deed 19762420 i 122 4
| KCFEI/CFO-1st) ) ‘ e »
¢ 6 |PLL - Layout Plan showing the location of manufacturing area. 19/02/20 ! 75 T
L ETP/APC and Solid/Haz waste storage & collection points
: (CFE)} - B B
7 IACA - udited Baiance sheet along with schedule of fixed 19/02/20 1 122 2
; assets indicating Gross block of fixed assels.(CFQ-1st/CFO i
Mmmﬁ
Signature vaj
Digitally sigped £18
Date: 202008, 09:11.57
+05:30
Public In ation Officer
And Efvironmental Officer
Karnataka State Pefiutien Control Board
R ~Reglonal-Officer-Nelarrangala

5 . Through XGN

N



.
Karnastaks State Pollution ¢ ontrol Bosrd
arisarg Bhavan, #d49.4(h & S 1 loor, Chureh Sweet, B
FORM -1
[See Nale 2 )
Cho be submived in riplicat)

IJ
angafore-27 e}

- Stack aiiaed i A ——
1DGS°‘.':M__- DU N 120]\\‘3'5?!] 8.1'1 Chlmney ALC B B 0:0.0 !ML‘:Z:

o

Public | Ation Officer
And Bé¢ronmental Offlcer

Karnataka State Poliution Contro! Bogrd:
Regional Officer-Nelamangala

. lR 3 - Through XGN. : m i




Karnataka State Pollution Countrol Boarg
Parisara Bhavan, 2494008 3 Foor, Charel Streat Banuglore- 360043
FORM -1
[See Rale 20 |
(To bu submitted o tviplico)

th monthly consumption rate (MT/month)

7, List of Raw materials wi | 3
(Sr o e ST Raw, Material Name o " Capacity = Unit/ Month__
Y 12 jeliy R 1800.0000-- M T .
T3 [20mm jelly T3100.6000 - M.T
3 ibituminous ) 600‘0000‘M."]_:_‘“____,,"_”_“m.

4 [boulders dust e e 200,0000 - MLT

TA. List of !-‘re)duéts.wit{l n'mﬂmhiy production rate (M T/month)
N AR ProductNanre 7 0 U T ORI, CROMGQTY;
1 thotmix Gasphalt) 0T T T EB00,0006] T 6009.0000 - ML
78. Brief description of the manufacturing process together wirh a fiow diagram aud fayont pian showing location of a
vents, stacks and any other emission points, As per the PDE attached
# & 9. Detadls of Boilers / Heaters / Furnaces / Generators installed in the plant
Rl e R RPN T
LA tAny Other ... _ Hot mix plast (Tar Plan() ! SCR. Diesel R
-2 [DG. Sets T T . 120KVA: Sm ARL chimney — {AEC i Diesel T
o Srocess pmissions :

fess -

i

10 Details of air Pollution control equipment for the contrul of Poltution resulting from cmission of pollutants frem
proeess plant and combustion equipment,
Accoustic Enclosures,Scrubber
Boilers=0, DG Sets=1 , Borewells = 0, Tubewells; {1, Capacity of Al = ,
12. 1/We further declare that information furnished through this application is correct to the best of my / our knowledge.
13. Declaration
(i) I/We hereby submit that in case of any change relating to manufacturing process / product, fuel emission rate pollution
control equipment, capacity of the plant etc. fresh application for consent shall be made and until such Consent is
granted, no change will be implemented.
(i) I/'We undertake to furnish any other information within one month of such intimation received from thé Board,
(iii) I/We enclose here with Bank Draft No, ' ==
& date : 19/02/2020 for Rs :65000 {In words : Sixty Five Thousand Rupees Only)
14.1/We hereby agree to submit to the Board, application for renewal of Consent atleast one month prior to the date of
expiry of the present consent period,
Pay Remark : , ‘
In favour of the Karnataka State Pollution Control Board Parisara Bhavan, #49,4th & 5th Floor, Church Street,
Bangalore-560001 as fees payable under section 25 of the Act.

{sward Purpose - |
Pear Nir This application is for the purpose of consent for operation - fresh. We are applying directly for CFO-fresh along with the CFL -
fresh fees. The consent fees is caleulated for investment of Rs.0.98 Ceores and the consent tees under Small Orange category is
R 500000 under water sel & Rs.3000:00 under air act: The tolal consent fees 1o 10 years is 10,000.00 X 6 i.¢ 60,000.00 and CFE foes
of Re5.000.00, The tota) consent Toes is Ry 65,000.00, Kindly aceept the application and do the needful. _

Qther Information :

(Please refer to Schedule | for the rate of consent fees.)
Detalls of Applicant :

Arun Kumar K

PLOT/PHASE No. Sy. No. 224,

Sy. No. 22/4, No. 2B, Hanumanthegowdana palya Sy. No.
22/4, No. 2B, Hanumanthegowdana palya, Kalalugatta Post,
Gundenahalli Vi,

Gundenahalli - 562123

}DIST : Bangalore Rural, TAL : Netmangala, SIDC : Nat In
A

AIR ) . L 2 - Through XGN (4}{7 k m |
- - Public Infokmation Officer :

And Environmental Otficer
Karnataka State Poliution Control Board
Reaional Officer-Nelamangala
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Karnatals State Pollution Control Bosed
Parisara Bl an, #4004 & Jih Floor, Charch Street. Bangaboe- 500 i
FORM -1
[See Hule 203 |

{ Lo be subminied in iplicated

| CiO-Fresh - 90661
Application for consent for establishing / operation the industrial plant / plants under Section 21 of the
Air {prevention & Control of Poliution ) Act, 1981

Date : 62/03/2020
from : Suih Enterprises PCB-TD 3 83975
PLOT/PHASE No. Sy. No. 22/4, |
Sy. No. 22/4, No. 2B, Hanumanthegowdana palya Sy. No.22/4, No. 2B,
Hanumanthegowdana palya, Kalalugatta Paost, Gundenahalli Vi,
Gundenahalli - 562123
DIST : Bangatore Rural, TAL : Nebnangais, SIDC s Net In LA

To,

The Member Secretary,

Karnataka State Pollution Control Board .

Parisara Bhavan, #49,4th & 5th Floor, !
Church Street, Bangalore-3560001 : ' f

I/we hereby apply for consent / renewal of consent under Section 21 of the Air (Prevention & Control of Poilution ) Act.
981 to establish / operate / the industrial plant / plants owned by Smh Enterprises

o be located / located at
PLOT/PHASE No. Sy. No. 22/4,Sy. No. 22/4, No. 2B, Hanumanthegowdana palya Sy. No. 22/4,
No. 2B, Hanumanthegowdana palya, Kalalugatta Post, Gundenahalli Vi,Gundenahalli -
562123DIST : Bangalore Rural, TAL : Nelmangala, SIDC ; Not In LA

The relevant details are as under :
{. Full name of the applicant with designation and  : Arun Kumar K ‘ G
address and Telephone /Tetex number / Fax No. * '

2 Names of full time directors / partners / owners  * AS per Annexure 85975_dir
with address and telephone nos. ‘

3. Fult address of the factory / industrial plant/s : Smh Enterprises,
(Survey No. Village plot No. location premises PLOT/PHASE No. Sy. No.22/4,
etc.) with telephone / telex Nos/ Fax Ne, Sy. No. 22/4, No. 2B, Hanumanthegowdana palya Sy. No.
22/4, No. 21, Hanumanthegowdana palya, Kalalugatta Post,
Gundenahalli Vi,
Gundenahalli - 562123 e
DIST : Bangalore Rural, TAL : Nelmangala, GIDC : Not In
1.A .
4. Date of commission of industrial plant/sor 10/01/2019
proposed date of commissioning
5. Plant/ project cost (Rs. in lakhs) : 98
- 5A.Specify whether small, medium or farge scale. 1 Orange - Small
6. Total number of employees 1 10 ;
Ak - - Through XON Public Information Offlcer §)] |

And Environmenta! Qfficer
Karnatala Stats Pollution Condrol Board -
Regional Oificer-Nelamangsis
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Karnagay,, State p Condral Rya ol

l Zonq} Gffice ; [!::ng;ﬂml;p.' Nm'r’h '
Urban 120, YAk, 3rg Fioor, 199 15‘ch'R'(|:1(!, e Citya -
Industeing o ren,Imng.:ilurcuSG()ﬂSH
o Tele 1 080-2837877

I Phage, po

i

! . Cq
............... - L8 0ignal conditions) R
AW-31 ik k! 85975 Date: 03/03/2020
Deiiag foy 5 CiNrpe Hilenis nder the Wy (r
Mission undey Adr

tevention ang Cantro_l of p
(Pre vention

ollution) At
and Congyol of Polly¢ nAct, 1981 ‘ ‘

Hicating filed by the indu s i i3 ] .
wib il 5."u;‘r_-s:i;yf'{1rg'
it
e Lo S AN b " . '
Y Eranted yng F9ection 752 of the Water (Praventipn g Contraly Lollution), ct 1974 ( herpin .
o s X i et i 5y .
o Water A SECtion 21 of Aj {Prevention & Controf of Pol!utlon) Act, 198, 1 here_ M referred tg ag
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Combined Consent Order No.AW-317413  PCBID:85975
Date:03/03/2020

Combined consent for discharge of effluents under the
Water (Prevention and Control of Pollution) Act, 1974 and
emission under Air (Prevention and Control of Pollution)
Act, 1981.

Ref: 1. Application filed by the industry/organization on
02/038/2020.
2. Inspection of the industry/organization/by RO, on
29/02/2020,

Consent is hereby granted under section 25(4) of the Water
(prevention & Control of Pollution) Act, 1974 (herein
referred to as the Water Act) & Section 21 of Air (Prevention

& Control of Pollution) Act, 1981, (here in referred to as the
Sir Act) and the rules and Orders made there under and
subject to the terms and conditions as detailed in the
schedule Annexed to this order.

The Occupier is authorised to operate/carryout industry/
activity & to make discharge of the effluents & emissions
confirming to the stipulated standards from the premises
mentioned below:

Location: ,

Name of the Industry: SMH Enterprises

Address : Sy. No.22/4, No.2B.
Hanumanthegowdanapalya

Industrial Area : Not in I.A.,l Gundenahalli

Taluk | : Nelamangala, District: Bangalore Rural

ﬁischarge of effluents under the Water Act:

SL. NO. | WATER I'wce WWG REMARK
CODE (KLI) | (KLD)
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7. DOMESTIC | 0.350] 0.280 THE  SEWAGE
PURPOSE IS LET IN TO
- SEPTIC  TANK
FOLLOWED BY
SOAK PIT.
2. OTHERS 0.100 ) 0.000 FOR SCRUBBER

| Discharge of Air emissions under the Air Act from the
following Stacks etc.

SL. NO. | DESCRIPTION  OF|LIMITS SPECIFIED REFER
CHIMNEY/OUTLET | SCHEDULE

THE DETAILS OF SOURCES, CONTROL ‘EQUIPMENTS AND
ITS SPECIFICATION, TYPE OF FUEL, RATE OF EMISSIONS,

CONSTITUTIONS TO BE CONTROLLED IN EMISSIONS ETC.,
ARE DETAILED IN ANNEXURE-I.

The consent for operation is granted considering the
following activities/Products:

SL. | PRODUCT NAME APPLIED QTY /| UNIT .
NO. MONTH
1. HOT MIX (ASPHALT) 6000.0000 M.T.

This consent is valid for the period from 03-03-2020 to 30-
09-2029. o

To,

SMH Enterprises

Sy. No.22/4, No.2B,
Hanumanthegowda Palya,
Kalalugatta Post,
Gundenahalli Vi
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The following Conditions Nil mentioned above are not
applicable:

Additional Conditions:

Conditions A(1), 2(b}, 3{a) & (b) are not applicable

COPY TO:
1. The Regional Officer, Nelamangala, for information
2. Master Register. and necessary action
3. Case file.
CONSENT FEE PAID RS. 65000

SCHEDULE
TERMS AND CONDITIONS

A. TREATMENT AND DISPOSAL OF EFFLUENTS UNDER
THE WATER ACT,

1. The discharge from the premises of the occupier shall
pass through the terminal manhole/manholes where from
the Board shall be free to collect samples in accordance

with the provisions of the Act/Rules made there under.

2{a). The sewage/domestic effluent shall be treated in septic

tank and with soak pit. No overflow from the soak pit is
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allowed. The septic tank and soak pit shall be as per IS
2470 Part-1 & Part-I1.

2(b) The treated sewage effluent discharged shall confirm to

the standards specified in Annexure-l.

3 (a) The trade effluent shall be handed over to CETP and

maintain logbook of effluent generated & sent every day.

4. The occupier shall install flow measuring/recording
devices to record the discharge quantity and maintain the

record.

5. The occupier shall not change or alter ecither the
quality or the quantity or the place of discharge or
temperature or the point of discharge without the previous

consent/permission of the Board.

6. The occupier shall not allow the discharge from the
other premises to mix with the discharge from his premises,
storm water shall not be allowed to mix with the effluents

on the upstream of the terminal manhole where the flow

measuring devices are installed.

B. EMISSIONS:

1. The discharge of emissions from the premises of the

applicant shall pass through the air pollution control
equipment and discharged through ‘stacks/chimneys
mentioned in ANNEXURE-II where from the Board shall be

free to collect the samples at any time in accordance with

the provisions of the Act and Rules made there under.
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2. The occupier shall provide port holes for sampling the
emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements

including ladder as indicated in Annexure-II.

3. The Occupier shall upgrade/modify/replace the

control equipment with prior permission of the Board.

C.MONITORING & REPORTING:-
1. The occupier shall get the samples of effluent &

emissions collected and get them analyzed once a

month/indicated in Annexure for the parameters.

D. SOLID WASTER (OTHER THAN HAZARDOUS WASTE)
DISPOSAL:

1. The occupier shall segregate solid waste from
Hazardous Waste, Municipal Solid Waste and store it
properly till treatment/disposal without causing pollution to

the surrounding Environment.

2. The solid waste generated sliall be handled & disposed
by scientific method without causing eye sore to the general

public and to the surrounding environment.

E. NOISE POLLUSTION CONTRCIL:
1. The Industry shall ensure that the ambient noise

levels within its premises shall not exceed the limits i.e., 75
clfB(A) Leq during day time and 70dB(A) Leq during night
~ time as specified in the Environment (Protection) Rules.
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¥F. GENERAL CONDITIONS:-
1. The Board reserves the right to review, 1mpose,

additional conditions, revoke, change or alter terms and

conditions of this consent.

2. The Occupier shall forthwith keep the Board informed
of any accident discharge of emissions/effluents into the
atmosphere in excess of the standards laid down by the
Board. The applicant shall also take corrective steps to
mitigate the impact.

3. The Occupier shall provide alternative power supply

sufficient to operate all Pollution control equipmernts.

4, The entire premises shall always be kept clean. The
effluent holding area, inspection chambers, outlets flow

measuring points should made easily approachable.

5. The Occupier shall display the consent granted in a
prominent place for perusal of the inspecting officers of.the
Board.

6. The Occupier his heirs, legal representatives or
assigns shall have no claims what so ever to the
continuation or renewal of this consent after expiry of the

validity of consent.

7. The Occupier shall make an application for consent at

least 45 days before expiry of this consent.

8. The Occupier shall maintain register recording the
ambient air quality and stack monitoring. The Register shall

be open for inspection by the Board Officers at all time,
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Note: All efforts should be made to remove colour and

unpleasant odour as far as practicable.

ANNEXURE-II

CHIMNE | KVA MINIMUM CONSTITUENTS TOLER AlIR DATE QN
Y RATING/ | CHIMNEY TO BE | ANCE POLLUTIO WHICH AIR
NO | ATTACH CAPACIT | HEIGHT TO CONTROLLED IN & LIMIT N POLLUTION
EDTO Y BE THE EMISSION MG/NM | CONTROL CONTRQL
PROVIDED ' 3 EQUIPME | EQUIPMENT
ABOVE NT TO BE| S SHALL BE
GROUND INSTALLE | PROVIDED
LEVEL (IN D | TO
MTR} ADDITION | ACHIEVE
TO THE
CHIMNEY | STIPULATE
HEIGHT D
AS PER ! TOLERANC
COL.(4} B LIMITS
AND
CHIMNEY
HEIGHTS
CONFORMI
NG TO
STIPULATE
D HEIGHTS.
7 | ANY HOT MIX | ° 6 PM (MG/INM3), | 150,0,0 | DUS, SCR | -
OTHER | PLANT S0z (PPM), NOX
(TAR (PPM)
PLANT)
7 D.G. T20K VA o PM (MG/NM3), | 0,0,0 AEC
SETS SO2 (PPM), NOX
(PPM)
Note:

DUS SC: Dust Collector

R

AEC: Accoustic Enclosures

. Note
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1. The Noise levels within the premises shall not exceed 75
dB (A) Leq during day time and 70 dB(A) Leqg during night

time respectively.

2. The DG set shall be provided with acoustiv measures as
per Sl No.94 in schedule-I of Environment (Protection)

Rules.

There shall be no smell or odour nuisance from the industry

LOCATION OF SMAPLING PORTTHOLES, THE
PLATFORMS, THE ELECTRICAL OUTLET:

1. Location of Portholes and approach Platform:

Portholes shall be provided for all Chimneys, stacks
and other sources of emission. These shall serve as

The sampling points. The sampling point should be
located at a distance equal to atleast eight times the stack
or duct diameters downstream and two diameters upstream

from source of law disturbance such as

a Bend, Expansion, Construction Value, Fitting or Visible

Flame for rectangular stacks, the equivalent diameter can

be calculated from the following equation.
2 (Length x Width)}
Equivalent Diameter = = ~--ww--=--- mmmm e
(Length + Width)
2. The diameter of the sampling port should not be less
than 3”. Arrangements should be made so that the porthole
is closed firmly during the period when it is not used for

sampling.

3. An easily accessible platform to accommodate 3 to 4
persons to convenieﬁtly monitor the stack emission from
the portholes shall be provided. Arrangements for an
Electric Outlet point off 230 V 15 A with suitable switch
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control. and 3 Pin Point shall be provided at the Porthole

location.

Sd/-

For and on behalf of the
Karnataka State Pollution Control
Board






REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A No 258

'OF 2020 (SZ) SUBMITTED BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, SOUTHERN ZONE, CHENNAI, AS PER ORDERS DATED
16.12.2020.

. 1.0 PREAMBLE ;

In the Original Application No. 258 of 2020 (S2), filed by Sri Kirankumara Vs

' State of Karnataka & Ors, the Hon’ble National Green Tribunal (NGT), Chennai
issued Orders on 16.12.2020with the following directions:

9. In order to ascertain the genuineness of the allegations and also
w'olatibns alleged, we feel it appropriate to appoint a Joint Committee
comprising (1) Deputy Commissioner, Bangalove Rural District/ District
Collector, Bangalore Rural district whoever, may be the administrative
head of the District or a Senior Qfficer not below the rank of Sub
Divisional Magistrate or Assistant Collector deputed by the District
Collector/ Deputy Commissioner, Bangalore Rural and (2) a Senior
Officer from Karnataka State Pollution Contro! Board (KSPCB) as
directed by the Chairman to inspect the area in question and submit a
actual as well as action taken report, if there is any violation found,
10. The committee is directed to ascertain as to whether the 5" respondent
is having all necessary permissions and clearance required for the
purpose of establishment of the unit and whether they are complying with
the conditions of permissions or clearances if any granted and whether the
£ | pollution control norms which they are expected to maintain are in order
and if there is any violation, what is the nature of action taken by the
regulating authority including imposition of environmental compénsation
as dirvected by this Tfibunal in several cases of this nature and also to
asceriain as 1o whether the unit is established in any of the prohibited zone
under the TGR Notification, 2043.

Public ln%on Offlcar

i 2ot Qffloe?
‘Envwnm*rm.ﬂ.m Ofiner
K&fﬁi?e{i:;(& clate Polution Control Bﬁia;d
: Rééionas _Q_fficer-mmmariga




\1. The Karnataka State Pollution Control Board (KSPCRB) will be the

nodal agency for co-ordination and also for providing necessary logistics
Jor this purpose.

Pursuant to the directions of the Hon’blc NGT, the Karnataka State Pollution

Control Board constituted Joint committee consisting of following officers

(Annexure-1);
Sk Name & Designation Designated in the
No : committee
1 The Deputy Commissioner/ District Collector, Chajrman
Bengaluru Rura! District, Karnataka
2 The Zonal Senior Environmental Officer, Member
Karnataka State Poltution Control Board,
_ Bangalore North : C
3 The Environmental Officer, Convener ‘:'w;:g
Regional Officer- Nelamangala ‘
Karnataka State Pollution Contro! Board,
Nelamangala Tq- Bangalore

2.0. TERMS OF REFERENCE FOR THE JOINT COMMITTEE:
The Committee shall inspect and ascertain as to whether the occupier of the
Hot Mix Plant has got all the necessary permissions and clearances required
for the purpose for the establishment of the unit and whether they are
complying with the conditions of permissions or clearances if any, granted
and whether the pollution control norms are in order and if there is any
violation, nature of the action taken by the Regulating Authority including
imposition of environmental compensation as directed in several cases by the i
Tribunal and to ascertain whether the unit is estabhshed in any of the 3
prohibited zone under the TGR Notification, 2003.

3,0 INSPECTION BY THE JOINT COMMITTEE

The Joint Committee inspected the hot mix plant on 06.02.2020. The
complainant was contacted over mobile phone which was furnished in the OA

and there was reply that “wrong number”. The owner of hot mix plant was also

informed to be present during inspecti

pyblic infor a’ucmi gfgﬁce?
o vnental L1 ice 5
M’\D"”E'?Zfic;i i "*;\ Cantrol Board

{ficer- Nelamangsia

2
‘i l}i(,#"lts] Q
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The following committee members were present;

SI. | Name and designation Designated in

No. the committee

1 Sri P.N Ravindra, IAS, Deputy Commissioner, Chairman
Bangalore Rural District

2 Sri.Siddaramaiah C, Member
Senior Environmental Officer,
Karnataka State Pollution Control Board,
Zonal Office- Bangalore North

3 Sri. Bhim Singh Gowgi, Regional Officer, KSPCB, Convener
Nelamangala

Other Officers present during inspection are:

SI. | Name and designation Department

No.

i Sri. R. Bhaskar, RO, KSPCB,

Assistant Environmental Officer,

Nelamangala

Owner of the hot mix plant Sri. Arun Kumar was also

- Kirankumara was absent.

4.0 ABOUT THE HOT MIX PLANT
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present. Complaint Sri

1. Sri K Arunkumar had established hot mix plant in the name M/s Arya Hot mix
plant (SMH Enterprises) at Sy No. 22/4 of Gundenahall; Village,
Thyamagondlu Hobli, Nelamanéa'ia Tq, Bangalore Rural dist, without
obtaining consent to Establish/ Opecrate by the Karnataka State Pollution
Control Board (KSPCB).

2. The residents of Gundenahalli village, Thyamagondlu Hobli, Nelamangala

| Taluq had filed complaint béf‘ore Karnataka State Pollution Control Board,
Regional Office-Nelamangala on 05,02.2019 against illegal operation of hot
mix plant and dust and air pollution/ froblem to the public (Annexure-2)
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. On receipt of the complaint, the plant was inspected by the Environmental
Officer of Regional Office, Nelamangala on 13-02-2019, and the detailed
inspection report was forwarded to head office with recommendations to
issue closure order as the plant was established without valid consent of the

Board and also causing air and sound pollution in the surrounding area
(Annexure-3).

. Further, Mrs. Puttalakshmamma and Mrs. Bhagya, residents of Gundenahalli
village had filed one more complaint against the same plant with regard to
iHlegal operation of the Hot Mix Plant (Annexure-4). The plant was inspected
by the Environmental Officer of Regional Office, Nelamangala on
17-02-2020 and issued notice on 17.02.2020 based on the observations
(Annexure-5). The plant owner submitted the compliances to Regional
Office, Nelamangala on 24-02-2020 {Annexure-6).

. The Environmental Officer of the Regional Office, Nelamangala had
inspected unit on 29-02-2020 to verify the compliances made and it was
observed that plant had complied with the notice issued by the Regional
Office, Nelamangala dated 17-02-2020.

. The plant owner submitted Form ~ XIII and Form-I applications through xgn
software seeking consent under the provisions of Water (Prevention and

Control of Pollution) Act, 1974 and Air (Prevention and Control.of Pollution) |

Act, 1981 for the operation of hot mix plant at Sy. No. 22/4 of Gundenahalli
Village, Nelamanagala Taluk, Bengaluru Rural District with hard copy of the
applications to Regional Office, Nelamangala on 02-03-2020 (Annexure-7).

. On verification of the record submitted along with application by the
applicant, the Deputy Commissioner, Bengaluru Rural District had converted
the land for industrial purpose (brick manufacturing) at Sy. No. 22/4,
Gundenahalli Village, Nelamangala Taluk for an area of 35gunta vxde order
dtd 07-08-2019 (Annexure-8).

. Since the KSPCB is not insisting land conversion for establishment of
industries (Annexure-9), the application was forwarded to Senior
Environmental Officer, Bengaluru North on 03-03-2020 (Annexure-10) with
recommendations to issue consent under Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Contro! of Pollution) Act, 1981
as all the Sy. Nos. of Gundenahalli village falls under Zote-I (S1. No. 266) as
per TGRCA notification dated 18- 11-2003, where in all industries are
allowed to be established except/fstone quarries and stone crushers.
(Annexure-11) .
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9. As per the recommendations of the Regional Office, Nelamangala, Senior
Environmental Officer, Bengaluru North has issued consent under the
provisions of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 for the period upto
30-09-2029 for operation of the Hot Mix Plant (Annexure-12).

5.0 OBSERVATIONS MADE BY THE COMMITTEE AT THE TIME OF INSPECTION ON
06.02.2020;

1. The hot mix plant was not in operation and it was informed that, the plant
operates intermittently as and when they get the order of road works. Cement
brick manufacturing activity was observed on the eastern side at sy no.
22/4(Location map enclosed as Annexure-13). '

2. They had provided scrubber to hot mix plant as air pollution control measure
and provided zinc sheet barricade towards south and western side of the
plant, masonry compound towards east. Mango plantations of the owner exist
on northern side.

3. Karnataka State Poliution Control Board had monitored the ambient air

 quality near the plant using mobile monitoring vehicle for 24hrs on
05-01-2021 to 06-01-2021 and parameters are meeting the standards
stipulated. Copy of the report is enclosed as (Annexure-14),

4, The hot mix plant was established in the Sy. No. 22/4 of Gundenahalli
Village, Nelamangala Taluk, Bengaluru Rural District, but, not in the Sy.No.
136 as mentioned in the OA. The location of the plant in the present case is
1.35km form Kumadhwathi River. As per the TGR notification, 2003, the
said location falls under Zone-1V, where, only green category industry is
allowed. As per the Board reclassification of the industry dated 15-06-2016,

o, hot mix plant falls under Orange category and the said activity is not

(m permitted in zone-~IV (Annexure-15).

‘ 5. There were few residences built at an approximate distance 45m from the
plant,

6. The land has been converted for industrial purpose (brick manufacturing
unit) at Sy. No. 22/4, Gundenahalli ¥illage, Nelamangala Taluk, but, land
owner has established the hot mix plgnt/in the converted land illegally.
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6.0. DECISION OF THE COMMITTEE;

b 1. As informed by the Regional Officer, KSPCB, all the survey numbers of
Gundenahalli village falls under Zone-1 of TGRCA Notification, where all
types of industries are allowed to be established except stone quarries and
stone crushers, Actually the village Gundenahalli printed at Sy No. 266 under
TGRCA Notification comés_ ~under Sompura Hobli, where as the
Gundenaballi at present case comes under Thyamagondlu Hobli, In the said
notification, the villages have not been printed Hobli wise. On verification of
the notification, it was observed that the name of Gundenahalli at present
case has been wrongly printed as Guddenahalli (Narasapura) under serial No.
265 of TGRCA Notification, and hence it has led to confusion while deciding
the zones. As per the notification, part of village comes under zone-III and
part of village comes under zone-IV. In zone-1II, only agriculture activity are
allowed and in zone-IV only green category industries are allowed to be
established. Hence, the committee decided to withdraw the consent issued by
KSPCB by following procedure since the activities comes under orange
category which is not permitted in zone-1V, including levying Environmental
compensation as below;

2. The Environmental Compensation has been calculated by using following
formula:

EC=PIxNxRxSxLF

EC = Environmental compensation (in Rs)

P1 = Pollution Index of industrial sector

N = Number of days of violation took place

R = A factor in Rupees for Environmental compensation
S = Factor for scale of operation

LF = Location factor

Note:

a. PI Shall be calculated, based on the prescribed scoring méthodology
given in CPCB document, wherever the PI score is not available. It was
suggested that the average pollution index of 80, 50 and 30 may be taken
for calculating the environmental compensation for Red, Orange and
Green categories of industries respectively.

b. R is a factor in Rupees, which may be a minimum of 100 and maximum
of 500. It is suggested to consider R as 250, as the environmental
compensation in cases of violation. o

c. S could be based on small/medjum/iarge industry categorisation or
volume of effluent discharge pyy day / fuel consumed per day with
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variable weightage shall be 0.5 for micro or SSI units, 1.0for medium and
1.5 for large units.

d. LF could be 1.5 for the units located in critically polluted
areas/ecologically sensitive areas/ proximity to large habitations. The
scope if LF will be examined further for listing ecologically sensitive
areas and proximity to large habitations.

e. N = 385days (from the date of first inspection t0 the date of issue of

consent)
Hence, the EC=50x385 X Rs.250x05%x 1.5= Rs. 36,09,375/-

It was decided to send the above proposal of environmental compensation to
the Member Secretary, Karnataka State Pollution Control Board for issue of
EC demand notice. :

 Land conversion has been issued for the purpose of brick manufacturing.

Since the owner of land has mis used the land for which it was converted, the
committee decided to withdraw the land conversion order issued vide
dtd 07.08.2019.

i @M -
(C. sgm-' : ~&ri P.N.Ravindra, 1AS)

Senior Environmental Officer Deputy Commissioner
KSPCB, Bangalore North ' Bangalore Rural dist

nataka State ¥ .
Kg\g‘eg?onal O’mcer-N- amang






% O ANNEXURE: g

TYP:D COPY OF AIR TESTING LABORATORY

ANALYS|S REPORT:
Date: 08/01/2021
NAME OF THE . | ARYA HOT MIX PLANT (SMH ENTERPRISES),
INDUSTRY/LOCATION SY. NO.  22/4,  HANUMANTHEGOWDANAPALYA,
GUNDENAHALLI VILLAGE, NELAMANGALA TALUK,
BENGALURU RURAL DISTRICT
SAMPLE COLLECTED BY R. 0. NELAMANGALA
DATE OF COLLECTION 06/01/2021
DATE OF RECEIPT 07/01/2021
SAMPLE NO. AND CHIMNEY ATTACHED TO THE HOT MIX |
PARTICULARS OF THE SAMPLES | A-637 PLANT {TAR PLANT)
THIMBLE NUMBERS G-12 ]
SL. | PARAMETER REASULTS
NO., | ANALUZED UNIT STANDARD | A-637 TEST METHOD
G-12
/ PARTICULATE 3 : i5:11255
MG/NM
MATTER 150 37 (PART-1}-1985
(REAFFIRMED 2019}
INFERENCE CONFORMS TO THE STANDARD PRESCRIBED

- Analyzed by: Sd/- o “ Section Head
: Deputy Scientific Officer
AIR TESTING LABORATORY






FREWT D500 SBRIYRL:

O[OD:  SPYRPOWIEY, wORBOD WL RLORODNT  I3eST
OTFDE DB DINGFE  IONE  BOIIODT BRI
SRRONY 0T WD DTS wij.

LOCRNG: 1. IRFTE RIS ROS3: DFFYQ 215 BRFD 2000,
H0oT: 18.11.2003,

2. NFOT 883 7&0935: w@e 01 a2 2011,
HTo0s: 24.07.2014,

dh o kk ko A R
-

e LTod g r-JOQj(l)d@cJ ATFUE wHRRWES DDHOoT: 18.11.200389

@dra TORT DB aaeaam ra@asﬁom WORT (dohoeso) 50% 19868 swO 5
d@owepﬂ OTF WS mua ﬁaaﬂa mmm g8 aammaae@ 2BCOBONT LEBOR)
mma G R0MOT uwﬁQOwwwv BéUDmOCO _ ¢T0BOT Doe),
we)odammﬂ caori@n; ©E  Soohnd  odwE  odvew ase,soaiéoér{@@
LD wwcb EASICARON Vo Tox! a‘:’é&o&dwﬁmﬂm% DT|EDRBODAT Do mdsﬁvm
DHRDADIT.

2 2
&l
gL
L
el

L
@

Zone Area Covered | Nature of restricted/regulated activities

1) (2) (C) ‘

Zone-1 Entire a) Regulation and checking over exploitation of
Tippagondanahalii ground water,
Reservoir (TGR) | b) No fresh leases or licence for mining,.
catchment area quarrying and stone crushers shall be
specified in Annexure granted, ‘

g to this Notification. ¢) No person shall dispose solid as well as liquid

waste in  this area without scientific
Processing.

d) To ensure adoption of rain water harvesting
systems in all the new and existing hulldlnos,
within six months from the date of issuc of
this order.

¢) To promote mg.mu farming !II(III[]II]" bm—
fertilizers and bio-pesticide.

Zone -2 Area covered within 2 | No person shall mrr_\' on activitics other than

kms from the | Agricultural or Agriculture  velated activitics
Fippagondana  halli | without Prior permission
Reservoir (1TGR) !

i i boundary |




L&A

FA

Zone-3 Arca covered within 1 | No person shall carry on activities other than |
km distance from the Agriculture or  Agriculture related activities

river banks of | without prior permission '

Arkavathy (only upto

‘| Hesarghatta tank

from  TGR) and

Kumudvathi

Zone-4 Area covered within 1 | a) Permit only those industrial activities which

km to 2 Km distance are listed as Green category, by the
from the river banks Karnataka State Pollution Control Board
of Arkavathy (only with mandatory adoption of rainwater
upto  Hesaraghatta harvesting systems and waste water
Tank from TGR) and treatment facilities. = The other
Kumudvathi regulatory/civic agencies to issue permit only
(Excluding the areas after Consent form Establishment (CFE) is
falling within zone 2) obtained from the KSPCB.

b) Permit new buildings with only ground and
first floor with mandatory adoption of
rainwater harvesting systems.
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(1) In the case of Lakes, 75m from the periphery of water body to
be maintained as green belt and buffer zone for all existing
water bodies i.e., lakes/wetlands.

(i) 50m from the edge of the primary Rajkulewas.

-(1ii) 35m from the edges in the case of secondary Rajkulewas.

(iv) 25m from the edges in the case of tertiary Rajkulewas.
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4 Bangalore Metropolitan [ 1. 30 . from  the edge of
Region Development primary natural drainage
Authority ~Bangalore channel.

Metropolitan Revised IL15 m. from the edge of

Structure Plan-203 | sccondary natural drainage

channel.

HL 10 m. from the edge of
tertiary  natural drainage
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« Water bodies / Lakes — a buffer of 30.0 mtr from the edge of-
the Lake.

e Primary natural drainage channel (valleys)- a buffer of
30.0mtr from the edge of primary natural drainage
channel. | -

o Secondary natural drainage channel(valleys) - a buffer of
15.0mtr from the edge of the secondary drainage channel.

o Tertiary natural drainage channel (valleys) - a buffer of
10.00mtr from the edge of the tertiary natural drainage
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* Water bodies / Lakes — a buffer of 30.0 mtr from the edge of
the Lake.

¢ Primary natural drainage channel (valleys) - a buffer of
30.0mtr from the edge of primary natural drainage channel.
 Secondary natural drainage channel (valleys) - a buffer of

15.0mtr from the edge of the secondary natural drainage
channel.

e Tertiary natural drainage channel (valleys) - a buffer of

10.00mtr from the edge of the tertiary natural drainage
channel.
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Annexure-1

Zone

Area Covered

Nature of restricted/regulated activities

()

(2)

©)]

| Zone-1

Entire Tippagondanahalli
Reservoir (TGR) catchment area
specified in Annexure-2.

a) Regulation and checking over exploitation of

ground water.

No fresh leases or license for mining,

quarrying and stone crushers shall be

granted.

¢) No person shall dispose solid as well as

liquid waste in this area without scientific

Processing.

To ensure adoption of rain water harvesting

systems in all the new and existing buildings,

within six months from the date of issue of

this order.

¢) To promote organic farming including bio-
fertilizers and bio-pesticide.

d)

Zone -2

Area covered within 2 kms from
the Tippagondana halli Reservoir
(TGR) boundary

No person shall carry on activities other than
Agricultural or Agriculture related activities
without prior permission '

Zone-3

Area covered within 500 mur
distance from the river banks of
Arkavathy (only upto Hesarghatta
tank from TGR) and Kumudvathi

No person shall carry on activities other than

Agriculture or  Agriculture related activities
without prior permission

Zone-4

Area covered within S00 mtr to 01
Km distance from the river banks
of - Arkavathy  (only  uplo
Hesaraghatta. Tank from TGR)
and Kumudvathi (Excluding the
areas falling within zone 2)

(_L,/

a) Permit only those industrial activities which
are listed as Green category, by the Karnataka
State Pollution Control Board with mandatory
adoption of rainwater harvesting systems and
waste waler (reatment facilitics, The other
regulatory/civic agencies to issue permit only
after Consent form Establishment (CFE) is
obtained from the KSPCB.

b)Permit  new residential  buildings  with
mandatory adoption of Zero discharge sewage
facilities and rainwater harvesting systems
and reuse of this water for other than drinking
purpose,

¢) Permit Educational and Medical Institutions,
Hospitals and Govt. Hostels with mandatory
adoption of Zero discharge sewage facilities
and rainwater harvesting systems and reuse of
this water for other than drinking purpose

oY

3 1 aed e { y T

A ol e S y 146 g
AR | " e O P+ g 6 . e C
i 4 ,‘?'r""\f \‘_f":.e:‘“l{ 0 L3k o 3TN MUK “..,A_,))-«"}Df J _t N

3

Pl A
ooy sremy Eyplyelhd

s P EIR—hidige hy
2

Y



1%

.t
Bt
T
3




2¢

ANNEXURE-2.

2N y
THE TIPPAGONDANAHALLI RESERVOIR CAT CHMENTS LOCATION
'AND EXTEN' .

The Tippagondanahalli Reservoir is situated about 34 Xm. West of Bangalore
City and is drained by the river Arkavati and the river Kumudvati. The catchment of
the reservoir extends up to Dabaspet towards North-West of Bangalore City on the
Bangalore-Tumkur National Highway (NH-4) and up to Nandi hills, about 60 Km

north of Bangalore City. The Tippagondanahalli Reservoir catchment covers an area

of 1453 sq.km. and is covered in the Survey of India toposheet No.57/G/3, G/4, G/7,
G/8, G/11, G/12, H/5 and H/9. The area ligs between 12°56” and 13° 23’ 15” North
Latitudes and 77° 30” and 77° 41° 15” East Longitudes. The catchment occupies an
area of 461.80 sq.km. (31.78% of the total caichment) of Doddaballapur Taluk;
396.91 sq.km. (27.32% of the catchment) of Nelamangala Taluk; 355.41 sq.km.
(24.46% of the catchment) of Bangalore North; 132.32 sq.km. (9.11% of the
catchment) of Magadi Taluk; 58.35 sq.km. (4.00% of the catchment) of Devanahalli
Taluk; 40.26 sq.km. (2.77% of the catchment) of Bangalore South and 8.00 sq.km,

(0.55% of the catchment) of Chikballapur Taluk.
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Daily Ordero

Judge Case Date of "

N arﬁe No/Year Order Rady Order
ARAVIND WP 06/01/2021 ORDER
KUMAR 38218/2013
AND . 1. In all these writ petitions, the issue relates to maintaining
PRADEEP buffer zone around Thippagondanahalli reservoir built at the
SINGH confluence of Arkavathy and Kumudwathi rivers, which is the
YERUR source of drinking water to the city of Bengaluru and its

surrounding areags since 1930,

2. The Government of Karnataka, on 18.11.2003 issued a
notification sub-dividing the conservation zone into four parts in
order to safeguard the zone by putting certain embargo in
utilizing these conservation zone areas. The same was
challenged before this Court and a Division Bench has affirmed
the validity of the said notification. It is thereafter, the
authorities have taken steps to issue notices to individuals
calling upon them to remove the structures, which are contrary
to the notification dated 18.11.2003. In some of the writ petitions
now pending before this Court, said notices are under challenge.
However, during the pendency of these writ petitions, the
Government of Karnataka issued another notification dated
24.07.2014 withdrawing earlier notification dated 18.11.2003.
This has been challenged and it is stayed by this Court on
28.11.2014. At the request of the Government Advocate, the
matter has been adjourned from time to time and thereafter, by
an order dated 19.01.2016, this Court had observed as under:-

“Thippagondanahalli Reservoir is a source of water for the
people in the State of Karantaka. Instead of maintaining the
reservoir, people have encroached upon its catchment area and
illegally made constructions.

The government rose from its slumber and made an aerial
survey of the area. The area was divided into four zones and
certain activities were prohibited by a notification issued in the
year 2003.

It is a matter of regret that the said notification was not seriously
pursued, Admittedly, there has been a violation.

Ultimately, for reasons known to the authorities, the notification
of the year 2003 was withdrawn by issuing another notification
on July 24, 2014. Hence, the present litigation has been
launched.

This Court appointed the Environmental Management and
Policy Research Institute (EMPRI) to submit a comprehensive
assessment of Thippagondanahalli reservoir catchment area and
its preservation zone,
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Judge
Name

Case
No/Year

Date of
Order

< |

Daily Order

A detailed report, in three volumes, has been submitted and the
same is on record.

Now, it is for the government to consider the said report and
take appropriate steps to preserve the Thippagondahanalli
reservoir catchment area and its preservation zone.

Already, the notification of 2014 is stayed. The government must
come forward and submit before this Court as to whether they
still insist to maintain the notification of 2014 or intend to follow
the notification of 2003 or any other notification for
maintenance of the Thippagondahanalli reservoir catchment
area and its preservation zone,

Mr. R. Devdas, learned Principal Government Advocate
appearing for the State, submits on instructions that, there were
several meetings and a report has been prepared. The said report
is placed before the Hon’ble Chief Minister for consideration.
Mr. R. Devdas prays for some time to inform this Court as to
what steps the government wants to take.

Post these matters after three weeks, when Mr. R. Devdas,
learned Principal Government Advocate, is requested to obtain
instructions and inform us as to whether the government still
insists to maintain the notification of 2014 or not, and as to what
steps the government wants to pursue for maintenance of the
Thippagondanahalli reservoir catchment area and its
preservation zone.”

3. Pursuant to the orders passed by this Court and also order
dated 19.01.2016, Environmental Management and Policy
Research Institute (EMPRI), has submitted a comprehensive
assessment report on Thippagondanahalli reservoir and
catchment area and preservation zone, and same was taken note
of by order dated 03.12.2018.

4. By notification dated 20.07.2013, the earlier notification
dated 18.11.2003 has been modified. In this background, the
following order came to be passed on 19.08.2019:-

“Our attention is invited to the notification/order dated 20th
July 2019 issued by the State Government which modifies the
earlier order dated 18th November 2003. Before we go into the
question whether the order dated 20th July 2019 is prospective






Judge Case
Name No/Year

Date of
Order

B,

Daily Order
or retrospective, we direct the State Government to carry out a
survey after notice to the petitioners with a view to ascertain
whether any of the structures which are subject matter of this
group of petitions are affected by the order dated 2oth July
2019. Survey shall be carried out in all the cases and reports
shall be placed before the Court.”

(1

5. The above direction has since been complied and a memo is
filed today by the learned Government Advocate stating
thereunder that, a survey has been conducted as ordered on
19.08.2019. The translated copy of the Government Order dated
20.07.2019 is also filed and the said memo is placed on record.
The parties are at liberty to respond to the same within two
weeks from today.

6. Re-list on 20.01.2021.






